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31.08.2018:  The Appellant, who claim to be a Financial Creditor, filed an 

application before the Adjudicating Authority (National Company Law Tribunal), 

Kolkata Bench, Kolkata alleging that his claim has been rejected by the 

Resolution Professional of ‘M/s Divya Jyoti Sponge Iron Pvt. Ltd.’, which was 

ongoing Corporate Insolvency Resolution Process.  The Adjudicating Authority 

by impugned order dated 11th July, 2018 rejected the same taking into 

consideration the fact that before filing the application by the Appellant the 

Resolution Plan has already approved by the Adjudicating Authority under 

Section 31 of the I&B Code. 

2. Having heard learned counsel for the Appellant as we are of the opinion 

that the Adjudicating Authority has no jurisdiction to reopen resolution process 
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under Section 31 of I&B Code, the said Authority rightly rejected the application.  

No relief can be granted in absence of any challenge to the approved resolution 

plan.  We find no merit in this appeal, it is accordingly dismissed.  No cost. 

 

 
 

 
 

[Justice S. J. Mukhopadhaya] 

Chairperson 
 
 

 
 

 
        [Justice Bansi Lal Bhat] 

    Member (Judicial) 
am/uk 
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